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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE EIGHTH DAY OF JANUARY'
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND o
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 876 OF 2025

Writ Appeal under clause 15 of the Letters Patent Preferred Against the order
dated 28/02/2025 Passed in W.P.No 28768 of 2016 on the file of the High Court.

Between:

Gulam Jeelani, S/o. Late S}i Gulam Afzal, Aged about 34 vyears,
Occ. Attender, Govt. Aided Islamia High School, Sherpura, Warangal,
Warangal District v

..APPELLANT/WRIT PETITIONER

AND

1. The Government of Telangana, Rep by its Principal Secretary to Government,
School Education Department, Secretariat Buildings, Hyderabad, T.S.

2. The Commissioner and Director of School Education, State of Telangana,
Hyderabad.

3. The Regional Joint Director, School Education, Warangal.
4. The District Educational Officer, Warangal Urban, Warangal District.

5. The Government Aided Islamic High School, Rep. by its Correspondent and
Secretary, Warangal, Warangal District.

...RESPONDENTS

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order in Review |.A.No0.1/2024 dated 28.02.2025 in
W.P.No0.28768/ 2019 in allowing the Review Petition and recalling the order
dated 15.11.2022 passed in the W.P.No0.28768/2019 by the Learned Single

Judge pending the above writ appeal.




Counsel for the Appellant: SRI RAMACHANDAR RAO VEMUGANTI

Counsel for the Respondent Nos.1 to 4: SRI S. RAHUL REDDY, SPECIAL GP
ATTACHED TO THE OFFICE OF THE ADDITIONAL ADVOCATE GENERAL

Counsel for the Respondent No.5: ---

The Court made the following: JUDGMENT
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN
WRIT APPEAL No.876 of 2025

DATE: 08.01.2026

BETWEEN:

Gulam Jeelani ....Appellant
AND

The Government of Telangana,
rep. by its Principal Secretary to Government,
School Education Department and four others
....Respondents
JUDGMENT

Heard Sri Ramchandar Rao Vemuganti, learned counsel for
the appellant; and Sri S. Rahul Reddy, learned Special Government
Pleader attached to the office of the learned Additional Advocate
Geheral appearing for respondent Nos.1 to 4 and perused the
material on record.
2. The present Writ Appeal is directed against the order dated
28.02.2025 passed in Review [.A. No.1 of 2024 in W.P.No.28768 of
2019, whereby the learned Single Judge recalled the earlier order
dated 15.11.2022 and dismissed the writ petition, holding that the
appointment of the appellant on compassionate grounds was made
subsequent to the imposition of the ban on appointments in éided

posts and was, therefore, impermissible in law.




